OT No. IV OF 1924.
v PA‘S,',&‘:ED 5Y lHEINDIAN LEGIS,LATURE.

(Rcoewocl the assent of the Governor Genera;l on, the 13th

M cvrch 1924.)

An Act to provide for the constitution of a Central

" Board of Revenue and to amend certain enact-

ments for the purpose of conferring powers and
imposing duties on the said Board.

HEREAS it is expedlent to p10v1de for the constltutlon

of a Central Board of Revenue and to amend certain

enactments for the purpose of oo’nferring powers and impos-

ing duties on the said Board; It is hereby enacted as
follows : —

1. (7) Thm Act may be oalled the Central Boa,rd of Re- Stort ke ana

commenceniend,
. venue Act, 1924. e
(@) Tt shall come into force on the first day of Apnl 1924,

2. As soon as may be after the commencement of this Act, gg;::};%mdéf
* the Governor (General in Council shall constitute a Central of-Revenue.
- Board of Revenue, consisting of one or more pérsons appointed
“by him, which shall be subject to the control.of the Governor
‘Gencral in Council in the exercise of such powers and the.
performance of such duties as may be entrusted to it by the

Governor Greneral in Council or by or under any law.

- 3. The Governor General in:Council may make rules for proceaico
 the purpose of regulating the transaction of business by the ™° ™
.~ Central Board of Revenue, and every order made or act done

in accordance with such rules shall be deemed to be the order
. or act, as the case may be, of the Central Board of Revenue.

4. The enactments specified in the Schedule are hereby Amondments o |
. amended to theextent and in the manner mentioned in the ensstments. :
fourth column thereof )

Provided that, where the power to make any appointment,
or issue any notlﬁcatlon, order scheme or rule or prescribe 1
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‘any form is transferred by the oper atmn of tlus Aet from any -
authorlty to the Central Board of Revenue or any other author- -
_ity, any such appointment, notification, order, ‘scheme, rule,
or form made, issued-or prescribed by ‘the ﬁrst-mentmned
authorn‘y hefore the. commencement of this Act shall con- o
tinue in force and be deemed to have been.made, issued or - R
prescribed by the Central Board of Revenue or such other

authority, as the case may be, unless and until it is superseded

by an appointment, notification; order, scheme, Tule, or form

made, issued or preseribed by the said Board or authorlty

-

PHE SCHEDULE.
ENACTMENTS AMENDED.

| (See section 4.)

Ye:u'. No. Short title. Arasndments. . ) - s

1878-| VIIT {The Sea Cus-| 1. Insection 3— : i
| toms Act, (1) for clause (z) the followmg clause sha&l . ¥
1878, . " be -substituted, -namely:—
E :  {a) ‘Chief Customs-authority ’ means s
- . the Central Board of Revenue . ¥
constituted under the Contral Board
of Revenue Act, 1924, and includes,
in relation to any power or duty ‘
which the Governor (General in - -
Council may, by notification in the
Gazette of India, transfer from: the '
Central Board of Revenue-to a Local
-Government, the Local Govern-
ment or such officer as the Liocal
: Govemment may appoint in that
- : : hehalf ” ; and
: ’ - : (2) after clause () the following clause shall
R be mserted namely :— ]
. . : “(k) ‘official Gazette’® means, in
} ‘ : relation to a notification issued by
oo -1 v - a Local -Government, the 1ocal
' official (lazette and, in relation to
a notification issued by the Central
. " Board of Revenue, the Gazette
e ‘of India.” : ’ :
- 9. For section 6 the following section -
shall be substituted, namely :—
- 6 ‘The Governor General ~ in  Council
may appointsuch persons
Cuggg;gggggg;cf 8k he thinks fit to be
officers of Customs, and
to - exercise the powers ponferred, and
perform the duties unposed, by this
Act on such officers.”
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1924

Year.

e —erd )

Amendments,

1878 .

| 3. For section 7 the. following section shall

be substituted, namely:— °

“7. The Governor General in‘ Council
Delegation of Wnay delegate to any

powers under Local Government or

sectlon 6. - to the Chief Customs-
suthority any power conferred upon
him by section 6, and the Local Govern-
ment or the Chief Customs-authority

.may delegate to.any officer of Customs
_any power so delegated to it.”

4. In sections 11, 12 and 14, for the words
“ The Local Government or, if so autho-
rised by the Local Govermnent; the Chief
Customs-authority * the words * The
Chief Customs-anthority * sball be sub-
stituted, and, in section 1}, the swords
“ within the territories adminjstered
by it ” shall be omitted, )

"5, Tn section 23, for the words “The

T.ocal Government ' the words ¢ The
Chief Customs-anthority ” shall be
substituted,

6. Tn sections 53, 74, 76, 79, 85, 96, 116,
128, 133 and 147, the word “local,”
wherever it occurs-in the expression
“ loeal official Gazette,” shall be omitted.

; 7. Tn section 88, for the werds “ the Local

Government may from time to time
direct ” the words * the Chief Customs-
authotity may, with the gencurcence oi
the Loeal Government, direet” shall bg

" substituted. v

‘8. In zection 128, for the words * the Locaj

Government * the words “ the Chief

tuted.

g ‘Customs-aguthority ” shall be substi-

‘9. In section 133, for the words “ the Local

Governgaent, subject to the control of .
the Governor General-in Council,” the

“" words “the Chief Customs-authority

" ghall be substituted.

z_v,l_O. Tn section 155, after the words “the .

Local Government may” the words
. “with the previous sanction of the
" Qovernor (General in Council ” shall be
“inserted, and for the words “ by its own

. officers ® the words < by . officers of

 Gewernment ” shall be substituted.




